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IN 

THE CERTjj, ADMINISTMTWE TRIBTJNT, H DERA3JJ) EF-RcH AT HYDEPABAD 

O.A.NQ. £7/. /93 

tween: 
	 Date of Order: 6/1-93 

I' 

Divisional F.ilway Menager, (D3) 
South Cetitrai. Railway, Secunderthad, 

Permnnc'nt T,7-..y Inr'tctor (con) 
S.C.Rly, Secunderabad. 
chieü Signa. Inspector, 
Signal & Telecoirgnunicauon Department, 
S.C.Rly, Secunderthad. 

and 

/7)j. 9aMa4. 

Presiding Officer, Labour Court, 
Narayanagoa., A P. Hydexabad. 

.5 

P.r the I.pplicantsL Mr.N.J.Devraj, SC for Rlys. 

For 1-inn'  
cORAMs 

Applicaxtts. 

Respondents. 

THE HON T BLE MR.JIJSTICE V..NEELp.flR FAQ VICE CHAIRMpN 
AND 

THE HON tBLE MR. P. T TIRUVENOAjyy : rIEMBEY. ( M) 

The Tribunal made the fol1aing Order:- 

Admit The operation of the order dated 11-3-)2 
in C.M.P..No. 	"3.C/83 is suspended until further ders. 

Issue notice to the JTespondents. 

Post the case on 6,9.93. 

To 	

I 	

•.: : 

The Divisional Railway Manager (B.G) S.C.Rly, Sedunderabad. 
The Permanent way Inspector (con) S.C.Rly. Se'cunierabad. 
The Chief Signal Inspector, Signal & Teleconmunication 
Department, S.C.Rly, Secunder,ad. 

The Presiding Officer; Labour court, Narayanaguda, Hyclerabad. 
One copy to i4r.t.R.Devraj, SC for Plys. CAT.Ilyd. 
One copy to Mr. 
One spare copy. 
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TYPED BY 	 COMPARED BY 

CHECKED BY 	 APPROVED BY 

IN TI-IL CLNTRAL ADINI5T21,TIVE TEIBUNAL 
HYDEPJBAD BENCH AT HYDERABAD 

THE HON' BLE MI1.NTJSTICE V.NEELADRI R?O 
VICE CH2IR1vAN 

AND 

THE HON'BLE MJ4A.3.GORTY MEMBER(hD) 

AN4 

THE i-ION' BLE MR CI-IANDRASEXHAB REDLY 
- 	MEHBER( J) 

THE HON' 8DB MRIIP .T.TIRiJVENGADAM ;M(A) 

Dated : 	-1993 

C- 
C RDER/Jt5D2MEiT. 

M .,c7rr77rcct.. 
141— 

O.A.NO. 

Admitted and Interim directions 
issued 

;alo\ea 

Dispsed of with directions 

Disrnised as withal awn 

nismiksea for default. 

Rejec4ed/ Ordered 	- 

No oraLr  as to cost;"\ 
pvm 	 H 

S \4 tV 4. - 

-.- 	t 




